IN THE CENTRAL ADMINISTRATIVE TRIBUNAIL
PRINCIPAL BENCH, NEW DEIHI.
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CORAM:
The Hon'ble Mr. P.K. Kartha, Vice Chairman(J)

The Hon'ble Mr. B.N. Dhoundiyal, Administrative Member

1. To be referred to the Reporters or not? i

JUDGMENT
(of the Bench delivered by Hom'ble
Shri P.K. Kartha, Vice Chairman(J))

The petitioner in this FA ls the original appl
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in QA 1467/1991 vhich was disposed o
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cer going tnrough the records 2f the case andh2aring
the petitioner in person and the lsarnad counsel for the
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responhdents, th
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Tribunal held that tho petiticner has not

made out a prima facie case for admitting QA 1487/199L or
/

for the grant of any relief to him. aAccordingly, the
application was dismissed,

34 in the ha filed by the petitioner, he has not brought
out eny fresh facts warranting a review of our Judgment,

ja also do not see any error apparent on the face of the

record. accordingly, the LA ls dismis:
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